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CASE NO. :
Appeal (civil) 1980 of 2008

PETI TI ONER
B.S.NL. &Os

RESPONDENT:
Raj esh Kumar Saxena

DATE OF JUDGVENT: 02/ 04/2008

BENCH
TARUN CHATTERJEE & HARJI TSI NGH BED

JUDGVENT:
JUDGVENT
ORDER

NON- REPORTABLE

Cl VIL APPEAL NO. 1980 OF 2008
(arising out of SLP(C)NO 3643 of 2007)

Heard M. K C. ~Kaushik, |earned counsel for the appellants and M.
Manoj Swarup, |earned counsel for the respondent.

We direct that the enquiry contenplated in our Judgnment dated
13. 3. 2008 shall be conpleted positively within six months fromtoday, for which
| ear ned counsel appearing for the respondent submits, on instruction, that the
respondent undertakes to cooperate with the authorities. The enquiry wll be
conpl eted wi t hout asking for any adjournnent.

We also nake it clear that the word 'appellant’ appearing twi ce on
page 2 (paragraph 3) of the Judgnment be read as 'respondent’

This order may be read along with the judgrment delivered by us on
13. 3. 2008.




